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Shri Mani Bam Bagri «  few days ago. 
How cah the same matter be referred 

again *nd again?

MR. CHAIRMAN: I am sorry, I do 
not know, It has been allowed under 

Rule 877.

SHRI D. N. TIWARY: I do not 

think this should be allowed to be 
raised here again.

MR. CHAIRMAN: The Speaker has

allowed it-
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PRESS COUNCIL BILL— Conti.

Clause S ~  (Composition of the Coun­
cil i—Contd.

MR. CHAIRMAN; The House will 

Vidw take up further clause-by-cJause 

consideration of the Bill to establish 
a Press Council lor the purpose of 
preserving the freedom of the Press 
and of maintaining a»d improving Iho 
standards of newspapers and news 

agencies in India, as passed by Rajya 

Sabha.

Shri Banatwalla to continue.
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SHRI KRISHNA CHANDRA HAL- 
DER (Durgapur): Sir, I want to make 
a submission. I, Shri Somnath Chat- 
terjee and Shri Dinen Bhattacburya 

have tabled ons privilege motion 
againrt Shri Dhanna Singh Gulshan, 
State Minister for Education....

MR, CHAIRMAN: How can it be

raised now? You must cooperate with 
the chair. You must follow the rules. 

I cannot allow this.

SHRI KRISHNA CHANDRA HAL- 

DAR: I was directed to send another 
notice under Rule 115 and I have done 
that. Please allow me to make a 

mention here—

MR. CHAIRMAN: Under what rule? 

I am sorry. I cannot allow.
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